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Setting up an Ancillary Industrie* 
Derriopment O il within the CJVLA.

2202. SHRI K. M “MADHUKAH” : 
Will the Minister of ENERGY be 
pleased to state:

(a) whether Government have a 
proposal under consideration to set 
up an ancillary industries develop­
ment cell within the Coal Mines 
Authority; and

(b) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP ENERGY (PROF. 
8I0DHESHWAR PRASAD): (a) and 
Kb). Yes, Sir. An Expert Committee 
for development of ancillary industries

by Coal Industry was set 19  by the 
Government in July, 1073. Its report 
is awaited.

12 .00 hi*.
PAPERS LAID ON THE TABLE

N a tio n a l C o o p e ra tiv e  D ev e lop m en t 
C o r p o r a t io n  (A m d t .)  R u le s , 1976
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): I beg to lay on the Table 
a copy of the National Cooperative 
Development Corporation (Amend* 
ment) Rules, 1976 (Hindi and English 
versions) published in Notification No. 
G.S.R. 445 m Gazette of India dated 
the 27th March, 1976. under sub-sec­
tion (3) of section 22 of the National 
Cooperative Development Corporation 
Act, 1962. [Placed in Library. See 
No. LT-10640/78.]

N o t if ic a t io n  un der A l l  India 
S e r v ic e s  A c t , 1951

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to lay 
on the Table a copy of Notification 
No. G.S.R. 429 (Hindi version) published 
in Gazette of India dated the 27th 
March, 1976 containing corrigendum 
to the Hindi version of Notification No. 
G.S.R. 272 dated the 16th February,
1975. under sub-section (2) of section 9 
of the All India Services Act, 1951. 
[Placed in Library. See No. LT-10641/ 
76]
N o t if ic a t io n s  u n der C u stom s A c t , 

1962 a n d  u n d er  C e n t r a l  E x c is e  
R u le s , 1944

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): On behalf of 
Shri Pranab Kumar Mukherjee, I beg 
to lay on the Table—

(1) A copy each of the following 
Notification* (Hindi and English 
versions) under section 189 of the 
Customs Act, 1962:—

(1) G&R. 252(E) published Jtt 
Gazette of India dated the 29tb



1 Death of Surveyor* CHAITRA 18, 1896 (SAKA) & Chainmen in
Chasnala Mine (C-A.)

March, 1976 together with an 
explanatory memorandum.

(ii) The Notified Goode (Prevent 
tion ol Illegal Import) Amendment 
Rules, 1976, published in Notiflca- 
tion No. G.S.R. 277(E) in Gazette 
of India dated the 3rd April, 1976 
together with an explanatory 
Memorandum. [Placed in Library. 
See No. LT-10642/76.]
(2) A copy each of Notification 

Nos. G.S.R. 439 and G.SJl. 440 
(Hindi and English versions) pub­
lished in Gazette of India dated the 
27th March, 1976 issued under the 
Central Excise Rules, 1944 together 
with an explanatory memorandum. 
£Placed in Library. See No. LT- 
10643/76.]

N o t if ic a t io n s  un der C u stom s A c t , 
1962

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): I beg to lay on 
the Table a copy each of Notification 
Nos. 62-Customs [GS.R. 288(E)] and 
63-Customs [G.S.R. 289(E)] (Hindi and 
English versions) published In Gazette 
rf India dated the 7th April, 1976, 
under section 159 of the Customs Act, 
1962 together with an explanatory 
memorandum. [Placed in Library. 
See No. LT-10644/76.]

12.81 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
Kkpoktzd D eath  o f  t w o  subveyors

THRES CHAINMEN IN CHASNALA Mw E

SHRI SAMAR MUKHERJEE (How­
rah) : I call the attention of the 
Minister of Steel and Mines to the 
CoUowing matter of urgent public 
importance and request that he may 
nake a statement thereon:—

“The reported death of two sur­
veyors and three chainmen in the 
Chasnala mine on 5th April, 1976 and 
the steps taken by the Government 
to prevent such occurrences.*

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YADAV); 
It is with great sorrow that I have to 
inform the House of an accident at the 
Chasnala Colliery of Indian Iron and 
Steel Company Ltd that occurred at 
about 13.30 hours on the 5th April. 
1976.

The Chasnala Colliery was the gtSne 
ol a major accident on the 27th Decem­
ber, 1975 when the mine was suddenly 
flooded. The colliery has now been 
dewatered and action is being taken to 
recommission it. The House will re­
call that the last accident occurred 
because a connection had been estab­
lished between the mine and the old 
waterlogged workings nearby. It has 
now become necessary to construct an 
underground dam to plug this pune- 
ture-pomt between the old workings 
and the new mine. The erection of 
this dam has to be completed before 
the monsoon. It was considered neces­
sary to undertake a survey to establish 
the exact extent of the old workings 
and also help in deciding on the loca­
tion of the proposed dam. In view of 
the importance of the matter, a survey 
was ordered by the Director General 
of Mines Safety.

On the 5th April, 1976 at about 11.30 
a.m., a survey party consisting of two 
surveyors, five chainmen and one 
mining sirdar went down No. 4 incline 
of the mines to fix a survey station 
for setting the survey instruments. It 
appears that at about 1-30 pm. there 
was a sudden onrush of water through 
the number 4 incline and the water, 
flowing down at steep gradient, carried 
accumulated debris and also swept 
away the rail line. Out of the eight 
persons who had gone down, the min­
ing sirdar Had come out before the 
onrush of water. Two more were able 
to climb out to safety later, and they 
gave the first information of the acci­
dent Others were unfortunately 
trapped. HU now three bodies have 
been recovered. The search work is 
continuing to locate the other two per­
sons; The Director General of Mines


